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Power of Court to summon anoi;her set of Jurors or
Assessors s w338
Service of summons to serve as Juror or Assessor, on an
Officer of Government ... .. 339

Court may excuse attendance of a Juror or Assessor ... 340
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® SecrioN.
. List of names of Juror or Assessors attending at each

Session 341
Jurors to be chosen by lot 342
Assessors to be selected by Judge ib.
Names of .Jurors to be called 343
Objections ib.
Grounds of objec.l .. . 344
Juror to understand the language in whlch ewdence is

given ¢t interpreted 345
Foreman of Jury e - 346
The same Jury or Assessors may try in succession several

. offenders ' 347
View by Jury or Assessors . .. 348
Mode of summoning and empanelling Jurors for a Jury

constituted under Section CCCXXIII 349
If prior to finding, any of the Jury be unable to proceed

with the trial .. 350
Verdict of guilty by less t.han the specxﬁed majority of‘

Jury 351
When and how Iong Jury may r&tire for ﬁnding 352
It either of the Assessors be unable to proceed with

trial . . . 353
Penalty for non-attendance of J uror or Assessor 3h4

OF SUBORDINATE JUDGES & PRINCIPAL SUDDER
AMEENS IN THE PRESIDENCY OF FORT SAINT GEORGE.

Criminal Jurisdiction and powers of punishment of Sub-
_ ordinate Judges and Principal Sudder Ameens
What cases Subordinate Magistrates may commit and
what cases they may refer to Magistrate .
Subordinate Magistrate after trial may refer to Maglstrate
of the District

Cases committed for trial before Subordmate Judges and ;

Principal Sudder Ameens . .
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CHAPTER XXV. *
' TRIALS BEFORE THE COURT OF SESSION.

SecTioN.

Cognizance of offences by the Court of Session in ongmal

jurisdiction i 859
Every trial before Court of Sessnon to be conducted by

- Government Pleader, &c. . . ... 360
Postponement of trial i o .. 361
Commencem ent of trial ; = °.. 862
Refusal to plead, or plea of claun i 5 363
Provisions relating to examination of parties, &c. in tnals

before Magistrate to be applicable to trials before

Court of Session : .. 364
Witness refusing to answer may be commntted to custody . 365
Examination of accused before the Magistrate to be evi-

dence at the trial : 3 s .. 366
Proof of such examination o - - ib.
Court may summon necessary evidence - .. 367
Evidence of medical witness .. 368
Examination of witness taken and attested by Maglstrate :

when admissible ¥ e . .. 369
Report of Chemical Examiner admissible in ewdence .. 870
Dying declaration . .. Vi .. 371
Defence ais .. .. s .. 372
When accused person may be examined .. .. 373
When accused may address the Court i g .. 3714
Witness for the defence vie .. .. 3875
Prosecutor’s right of reply & S .. 376
Adjournment .. ..o 877
Jury or Assessors to attend at adJourned mt.t.lng ) .. 3878
Of verdict of Jury - - L. 319
Acquittal or conviction @ = .. 380

CHAPTER XXVIL
FINDING, JUDGMENT, AND SENTENCE.

What the judgment is to specify g 3 .. 381
Form of finding and sentence .. A .. 382
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.8 SECTION
Execution of sentence of Court in cases referred to the
Sudder Court for confirmation of sentence .. 383
Court of Session to direct Warrant to District Magistrate . . 384
Execution of sentence under the two Laat foregoing Sections 385
Warrant of commitment in cases of imprisonment ; 386
Transmission of periodical calendars of trials by Court of
Session '@ . . . .. 387

. CHAPTER XXVIIL

OF LUNATICS.

Procedure in case of aceused person being lunatic .. 388
Procedure in case of person committed before a Court of

Session being lunatic &% .. 889
Release of lunatic pending investigation or trxai .. 3%
Resumption of investigation of case . 391
Procedure on accused appearing or being brought before

Magistrate or Court of Session .. . 892
Procedure in case acquittal of of accused person on the

ground of being lunatic . . 393
Person so acquitted to be disposed of by Maglstrate or

Court of Session for safe custody, &c. . . ,y, 394
Lunatics to be visited and reported on by Inspector of

Jails, &c. - 395
If lunatic cqgfined under Section CCCKC is reported capable

of making his defence “a : ‘s th.
If lunatic confined under Section CCCXCIV is declared

capable of being discharged i - tb.

Person under sentence of imprisonment appearing to be
of unsound mind, may be removed to Lunatic
- Asylum, and kept till he shall again become of sound

mind, &e. i .. 396
‘When lunatic may be delivered over to the care and cus-
tody of a relative or friend .e .. 397

CHAPTER XXVIII
SUDDER COURT AS A *COURT OF REFERENCE.

Constitution of Court for hearing case referred for confir-
mation of ssentence e ’e .. 398
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SECTION.
Power of Sudder Court to confirm, reverse, &c. sentence 399

Competence of Sudder Court to.direct further enquiry,
&e. .- 400

Conﬁrmatlon or new sentence mifst be signed by two J udg&s 401

CHAPTER XXIX. %
SUDDER COURT AS A COURT OF REVISION.

Revision in cases of illegal sentence . 402
Revision of trials T e - 403
General power of revision by the Sudder Court . 404
Sudder Court empowered to call for and examine records

of Court of Session .. 405
Proceedings of a case revised by Sudder Court to be certi-

tified to Court in which conviction was had w406

Proviso ... ; - % - 1b.

CHAPTER XXX.

APPEALS.

" No appeal in cases of acquittal .. w407
Appeals in what cases in trials by Jury or w1th Aﬁaeaw 408
Appeals from Magistrates 409
Appeals from Justices of the Peace w410
No appeal in certain criminal cases e 411
Appeals from * Officers exercising powers less than those

of a Magistrate . s . 412
Appeals from orders under Chapter X e 413
Unless otherwise provided, no appeal to lie from any order .

or sentence of a Criminal Court o 414
Period for presenting petitions of appeal ... - 415
Copy of Judgment to accompany petition .., o 416

- Appellate Court may reject petition of appeal R & ¢
Appeal by party in Jail e » e . 418

Appellate Court may call for the proceedings of lower
Court e s e 419

The signature of two.Judges necessary e w420
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SECTION.
Appellate Court may suspend sentence pending appeal
and release defendant on bail ag : . 421
Appellate Court may direct further enquiry, &e. . 422
Finding of dishonest misappropriation not reversible on
the ground of the offence proved being theft 423
Finding of theft not reversible on the ground of the offence
proved being dishonest misappropriation ., 424 -
Saviﬁg of power of Appellate Court to reduce punishment '
awarded under last two Sections = .. 425
Finding or sentence not ordinarily reversible by reason
of error or defect in the charge or the proceedings , 426
Appellate Court may reduce punishment .. S b,
Court of Appeal how to proceed in case of conviction by a
Court not having jurisdiction ye 427
Finality of orders on appeal ., 428
CHAPTER XXXI.
GENERAL RULES.
In what language sentence to be written 429
When it may be written in English 430
Employment & Interpreter s , 431
Right of accused to be defended by Counscl 432
Confinement of youthful offenders in reformatories 433
Powers of Court of Session and Magistrate to regulate the
proceedings of Subordinate Courts Lo 434
When Court of Session may order commitment of party
discharged by Magistrate 435
Power of Court of Session to direct bail 436
Deposit may be made instead of bail 437
Expenses of prosecutors and witnesses .. 438
No trial, &c. to be set aside for ir'regularity of procedure ... 439
Copy of sentence or order to be furnished on application .. 440
Act not to take effect in Presidency Towns or Srtaits
Settlement - _ 441
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»
SecTIoN.
Saving of jurisdiction and procedure of Heads of Villages,
Village Police Officers, &cv . . S 442
Ditta ditto of Officers exercising juris-
diction over petty offences in Millitary Cantonments 1.
Sudder Court to make general rules for regu]a.ting proceed-

ings, &c. - 443
Procedure of this Act to be fo].lowed in mlscellaneous
" criminal cases and proceedings i .. 444
Commencement and operation of Act - .. 44D

APPENDIX OF FORMS.

A. Form of Summons.
B. Form of Warrant,
C. Form-of Warrant of Commitment.
D. Form of Bond to keep the peace.
Form of Security to be subjoined to the Bond of the Principal.
E. Form of Recognizance to prosecute or give evidence.
F. Form of Bond for Good Behaviour.

Form of Security to be subjoined to the Bond of the Principal.

SCHEDULE.

Y TR, - . "



